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16. The.Pctitioner Companies are directed to filc a oopy of this order along with a copy

of the Sciienre of An'arrgen:ent with the concerned Registrar of Companies,

electrouically, along witli e-Forrn INC-28, in acldition to physical copy, within 30

days fi'om the date of receipt of tlie order by the Registry.

17. The I(esulting Company to lodge a copy of this order and the Schgme duly cerrified

by the Deputy Director, National CorHpany Law Tribunal, idumbai Bench, with the

concer:ted Strperintenclent of Stamps for thc purpose of adjudication of sta.rnp duty

payabie, with.in a period of 60 days from the date of i'eceipt of the orcler.

18. The Petitioner Companies to pay costs of Rs. 25,000 l- eachto the Regional Dirt ctor,

Westem Region, N{urnbai. Costs to be paid within four weeks fi'orn the date o1'the

receipt of the order.

19.All authcrities cortcemed to act on a copy crf this order along rvitir the Scheme duly

certified by the Dcpury Director, Nrtional (lompany I-aw'Iribuiral, Muurbai Be rch.

V. Nallascnapattty. IVlernber (T) B.S.V. Prakash Kumar, (r),
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